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SOUTHERN ZONE BENCH, CHENNAI

ORIGINAL APPLICATION NO. 250 OF 2024 (SZ)
[EARLIER ORIGINAL APPLICATION NO. 821 OF 2024 (PB)]

IN THE MATTER OF:

Suo Motu matter in respect of news item 
appearing in The Hindu dated 18.06.2024 

-park 
highlights persisting sewage 

Vs

Tamil Nadu Pollution Control Board (TNPCB)
Through its Member Secretary,
Chennai and Ors.

REPLY FILED ON BEHALF OF RESPONDENT NO. 2,
CENTRAL POLLUTION CONTROL BOARD (CPCB)

1. That, Hon'ble NGT (PB) vide order dated 15.07.2024 in the case of Original 

Application No. 821 of 2024 (PB), impleaded Central Pollution Control Board 

(hereinafter referred as CPCB) as Respondent No. 2 and sought the response in 

the instant matter. Thereby, the reply is made in this instant Original Application 

(hereinafter referred to as OA) in succeeding paragraphs.

2. That, CPCB is constituted under Section 3 of the Water (Prevention and Control 

of Pollution) Act, 1974. It performs the functions under the Water (Prevention and 

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 

1981 and the Environment (Protection) Act, 1986.
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REPLY

1. That, the matter is related to increasing water contamination in the Adyar Eco Park 

in Chennai, Tami Nadu, based on a News item published in The Hindu dated 

-park highlights persisting sewage 

r the article, dead fish were seen floating near the eco-park 

and sewage outfalls were also spotted at several places near Kotturpuram. The 

article highlights that an obstruction at the river mouth or sewage overload could 

be the primary reasons for the fish kill since contamination can cause oxygen 

levels to go down. The news item states that among a string of orders pertaining 

to river pollution passed by the National Green Tribunal over the last few years, in 

November 2022, the Southern Bench had directed the State Government to clean 

up rivers in Chennai, including the Adyar. However, sewage from multiple drains 

continues to contaminate the river. The news item further highlights that a little up 

north of the Adyar, a feeder channel flowing through the Kotturpuram urban forest 

on River View Road was filled with sewage and regular complaints over the last 

couple of years have not yielded any permanent solutions. The news item also 

alleges that, at the southern end of Lock Street, a constant stream of sewage was 

found flowing into the Adyar from a channel on the banks of the river.

2.

15.07.2024 directed all the respondents to file their responses before the 

Southern Zone, Chennai

case and re-numbered as OA No. 250 of 2024 (SZ). The matter was listed on 

13.09.2024 and Hon'ble NGT (SZ) directed respondents to file the reports.

3. That, it is humbly submitted that CPCB in co-ordination with State Pollution Control 

Boards (SPCBs)/Pollution Control Committees (PCCs), has established National 
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Water Quality Monitoring Programme (NWMP) in order to assess the status of 

water quality of water resources and to facilitate for prevention and control of 

pollution in water bodies. Under NWMP, TNPCB is monitoring water quality of 

Adyar river at 5 locations, namely Ekkattuthangal, Jaferkhanpet, Maraimalai 

Bridge, Kotturpuram Bridge and Boat Club under the NWMP. Out of these 5 

locations, 2 monitored locations viz. River Adyar at Kotturpuram Bridge and River 

Adyar at Boat Club are near to the Adyar eco-park.

4. That, it is humbly submitted that Primary Water Quality Criteria for Outdoor Bathing 

has been notified by MoEF&CC vide Notification dated 25.09.2000 under the 

Environment (Protection) Amendment Rules, 2000. The criteria include Faecal 

Coliform (2500 MPN/ 100 mL Maximum Permissible), Faecal Streptococci (500 

MPN/ 100 mL Maximum Permissible), pH (6.5-8.5), Dissolved Oxygen (5 mg/L or 

more) and Biochemical Oxygen Demand (3 mg/L or less). A copy of the Notification 

dated 25.09.2000 is attached as Annexure -1.

5. That, it is humbly submitted that the water quality data of River Adyar for the year 

2023 monitored under NWMP is placed as Annexure-2. The water quality data 

reveals that River Adyar was non-complying with the notified Primary Water 

Quality Criteria for outdoor bathing at all the 5 monitored locations w.r.t. 

parameters DO and BOD for the year 2023.

6. That, it is humbly submitted that CPCB has identified Polluted River Stretches 

(PRS) based on the water quality data of rivers. The stretches with BOD 

concentration exceeding 3 mg/L are identified as PRS. Further, the PRS are 

classified into five categories under Priority Class 1 to 5 with Priority 1 being most 

polluted with BOD value of more than 30 mg/L and Priority 5 being least polluted 

with BOD ranging between 3 to 6 mg/L.
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7. That, it is humbly submitted that CPCB has identified additional PRS in the year 

2022 based on the water quality data for the years 2019 and 2021 (2020 excluded 

of Water Quality -

been identified as PRS under Priority 1, with maximum BOD observed as 40 

mg/L. 

8.

24.09.2020 in the matter of O.A. No. 673 of 2018, TNPCB is submitting Monthly 

Progress Report for the progress made on the Polluted River stretches in the Tamil 

Nadu state. As per the Progress Report for the month of October 2024 submitted 

by TNPCB to NMCG, for Adyar river, water quality monitoring is being carried out 

at 05 locations and BOD is in the range of 6 to 19 mg/L which is not meeting the 

Primary Water Quality Criteria for outdoor bathing.

9. That, it is humbly submitted that CPCB has pursued with Tamil Nadu Pollution 

Control Board (hereinafter referred to as TNPCB) vide letter dated 21.10.2024 to 

submit Action Taken Report (ATR) in the said matter. A copy of the letter 

addressed to TNPCB is annexed as Annexure-3. The Action Taken Report 

submitted by TNPCB vide Letter No. TNPCB/LAW/LA-III/NGT/22168 dated 

02.01.2025 and received by CPCB vide mail dated 03.01.2025 is attached as 

Annexure-4.

10.That, it is submitted that, as per the Action Taken Report (ATR) received from 

TNPCB, the following are the key observations and action taken by TNPCB:

i. TNPCB officials inspected Kotturpuram area of Adyar River creek, the place where 

fish death occurred, on 21.06.2024 and 17.10.2024. During the inspection, TNPCB 

officials analysed and observed that Dissolved Oxygen (DO) level was Below
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Detectable Level (BDL)/NIL in the river water. TNPCB officials ascertained that fish 

death might be due to the low DO level. Upon enquiry, the nearby residents of the 

area informed that fish death was observed on 16.06.2024. TNPCB observed that 

no industries are located surrounding the said location along Adyar river. Domestic 

sewage discharge into the river from the area might be the reason for fish death 

ii. Subsequently, TNPCB has sent letter to the Zonal Officer, Zone 13, Greater 

dated 21.06.2024 to take appropriate action to prevent the sewage discharge into 

the Adyar River from the nearby residential areas. A copy of the letter dated 

21.06.2024 is attached as Annexure-5. TNPCB also requested the Zonal officer 

to explore the possibilities of providing sewage treatment plant in that location to 

treat the sewage before discharging into the river. 

iii. During the inspection carried out on 17.10.2024, TNPCB officials observed the 

sewage discharge into the Adyar river from nearby residences area. Therefore, 

once again TNPCB has sent letter to the Zonal Officer, Zone 13, Greater Chennai 

17.10.2024 to take necessary action to prevent the discharge of untreated sewage 

into the river. A copy of letter dated 17.10.2024 is attached as Annexure-6. 

11. That, in light of the above submission, it is respectfully submitted that this 

Answering Respondent No. 2, i.e. CPCB, shall abide by any order(s) or direction(s) 

passed by this Hon'ble Tribunal in the instant OA. 

  

  

Dr. R. Rajkumar 
Scientist E  

CPCB, RD Chennai 
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SOUTHERN ZONE BENCH, CHENNAI

ORIGINAL APPLICATION NO. 250 OF 2024 (SZ)
[EARLIER ORIGINAL APPLICATION NO. 821 OF 2024 (PB)]

IN THE MATTER OF:

Suo Motu matter in respect of news item 
appearing in The Hindu dated 18.06.2024 

-park 
highlights persisting sewage 

Vs

Tamil Nadu Pollution Control Board (TNPCB)
Through its Member Secretary,
Chennai and Ors.

AFFIDAVIT

I, Dr. R. Rajkumar, S/o Shri G. Rajendran, Hindu, aged about 44 years working as 

Chennai, 40-

E, 2nd Floor, BSNL Building, TVK Industrial Estate, CIPET Road, Chennai - 600 032, do 

hereby solemnly affirm and sincerely state as follows:

1. That the deponent is authorized representative to represent the Respondent CPCB 

in the present case, and as such, I am well conversant with the facts and 

circumstances of the present case on the basis of the information derived from the 

official records, and hence, I am competent and authorized to verify, sign and 

swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit 

as I am competent to swear this affidavit.
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3. That the accompanying reply has been drafted and filed under my instructions and 

authority the contents thereof of are true and correct on the basis of the record 

maintained during ordinary course of business of CPCB and available records and 

documents and the contents of the same are read over and explained to me and 

are not repeated herein for the sake of brevity.

DEPONENT

COUNSEL FOR CPCB-R2

VERIFICATION

Verified at Chennai on this 5th day of March, 2025 that the contents of the above reply are 

correct and true on the basis of the record of the cases as maintained in the day to day 

affairs of the CPCB. Nothing has been concealed, or suppressed therefrom or mis-stated.

Verified at New Delhi on this the 5th day of March, 2025.

DEPONENT
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